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3’/ ORDER
PER ABRAHAM P.GEORGE, ACCOUNTANT MEMBER:

When this appeal was called up for hearing, it was noticed that the
assessee despite being notified defects in Form No.36 and non-filing of
grounds of appeal that were filed before the Ld.CIT(A), has not responded
or rectified the defects. Unless, the defects pointed out by the Revenue

are rectified, the appeal cannot be entertained.
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2. In the result, the appeal filed by the assessee is dismissed as

defective.

Order pronounced on the 1% day of August, 2018, in Chennai.

Sd/-
(3reTE A fY. TeT)

(ABRAHAM P.GEORGE)
3T G5/ ACCOUNTANT MEMBER

Yels/Chennai,

festrer/Dated: August 01, 2018.
TLN

3meer $r ufafaf 33T/ Copy to:

1. 3rdremadf/Appellant 4. 3TRT 3G/ CIT
2. gcadii/Respondent 5. ¥t gfafaf&/DR
3. 3 3gerd (317er)/CIT(A) 6. IS WISel/GF




